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18.45 hrs.

MOTIONS RE. INCIDENTS IN NEW
DELHI ON 7TH NOVEMBER, 1966
AND BANNING OF Cow
SLAUGHTER—contd.

Mr. Deputy-Speaker: We shall re-
sume the discussion on cow-slaughter
now. Shri Krishnapal Singh.

Shri Krishnapal Singh
Sir, it is really unfortunate
should be necessary
member. ...

(Jalesar):
that it
for a private

An hon. Member: What is the time
left?

Mr. Deputy-Speaker: 50 minutes
are left. How long does the House
want to sit? I think if we hear the
statement of the minister, it may cut
short the discussion. As soon as he
comeg here, I will call upon him to
make the statement.
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Bhri Tyagi: Sir, I was on my legs
(Interruptions) .

Shri Raghunath Singh (Varanasi):
Sir, I move that we sit for two more
hours, that the time for this discussion
be extended by one hour and ten
minutes.

Mr. Deputy-Speaker: If that is the
Aesire of the House, I have no ob-
jection.

Several hon. Members: Yes.

Mr. Deputy-Speaker: All right, It
is 6.45 now. We will go on till 8.45.

Shri Krishnapal 8ingh: Sir, it is un-
fortunate that this problem of impos-
ing a ban on cow slaughter and slau-
ghter of other types of cattle should
be discussed in this House on a motion
moved by a private Member. It is still
more unfortunate that three of India’s
leading saints, the Shankarachariya,
Swami Karpatriji and the great Brah-
machari Prabhu Duttji and a number
of other Sadhus should risk their lives
by fasting unto death before this
Government accepts this ban or re-
fuses to accept it. It is most unfortu-
nate that the views of an overwhelm-
ing majority of people in the country
—all the Hindus, Jains, Sikhs, quite
a large number of Muslims and memb-
ers of other communities who are in
favour of imposition of a ban on cow
slaughter and slaughter of other types
of cattle should be ignored by Gov-
ernment, and it may be only a very
small minority, a handful of people
are opposed to this; yet, Government
is not able to accept it. In such cir-
cumstances the Government is feeling
so diffident to make up its mind.
They take up their stand on a techni-
cal ground, on an entirely technical
ground, that the Constitution does not
permit them to make a law, does not
permit the Union Government to
frame a law. Some hon. Member has
already pointed out that we have had
23 amendments of this Constitution,
some amendments on trifling mat-
ters, and yet when it comes to such an
important matter, a demand which is
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backed by an overwhelming majority

of people in the country, this Gov-

crnment says that it has to amend
the Constitution and that is why they
cannot frame any law. Sir, it is for
the Constitution-pundits like my hon.
friend, Shri Chatterjee, to tell
us whether such a law can be
framed under the existing provisions
of the Constitution or not. I have here
the opinion of one of the lawyers, and
it is that the Union Government can
frame a law for imposing a ban on the
slaughter of cattle without amending
the Constitution. Well, conceding that
it will neeq an amendment of the

Constitution, I do not see why oa such

an important matter Government

could not bring an amendment of the

Constitution before the adjournment

of this House. Now, the only alter-

native left to them is to ask the Pre-
sident to promulgate an ordinance and

I hope the Government will have the

wisdom to advise the President to do

it.

This problem has two sides; it
be divided into two parts. One is
sentiment and the other economics.
Some people think that sentiment is a
matter to which much value need not
be attached. I ask these people how do
they determine the relationship bet-
ween human beings if they do not
take sentiment into consideration. Is
oy relationship with our friends, with
our parents, with our other relatives
determined by economics alone? Is it
ever possible in the human society to
decide everything on the basis of eco-
nomics? No, it is not possible. Senti-
ment plays a very important part in
our lives and in this particular matter,
sentiment of an overwhelming num-
ber of people is so strong that it is
time Government pays proper atten-
tion to it.

can

«

As regards the economic aspect, I
may be permitted to say that, first of
all, in my opinion—I.have been a
farmer and I have studied this prob-
lem in the agricultural institute—no
cattle is uneconomic and no cattle is
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unproductive, provided we make arran-
.gements for grazing. In this country
there are such vast areas of forests
.and grazing grounds in various parts
.of our country that all the so-called
unproductive cattle can certainly be
.maintained on them.

If we are to go through the figures
«0f estimated unproductive cattle we
will notice one thing which is very
significant, The number of unproduc-
tive cattle is more in States where
there is no law banning the slaughter
of catt’e. T will read the figures. Ac-
cording to Government figures the
percentage of unproductive cattle in
different States is as follows: Jammu

and Kashmir 0.77; Rajasthan 1.22,
Bihar 192 Madhya Pradesh 1.51,
Mysore 2.15, Punjab 0.7, Uttar Pra-

desh 0.78 (now I come to States where
slaughter of cows is not prohibited
by law) Assam 4.36, Madras 5.28,
Andhra Pradesh 3.34 and West Bengal
2.47. So, the argument that a ban on
slaughter of cattle will result in “a
larger number of unproductive cattle
is absolutely incorrect. In fact, the
position is just the reverse. There is
a large number of unproductive cattle
in States where there is no ban.

Then, people talk: cows give milk,
it is all right, but why have bullocks;
tractors are there for ploughing. But,
then, will tractors yield any manure?

I am a farmer and I have given up
the use of a tractor because I find
that bullocks are more economical and
better. We can get better cultivation
with bullocks than by any tractor. I
think, people who study the econo-
mics, the cost of cultivation by tractor
and the cost of cultivation by bul~
locks, will always give their decision
in favour of the bullocks.

I therefore think that it is absolutely
necessary,from the point of view of
sentiment and from the point of view
of economics that we should impose a
ban and the Centre should do it
straightaway.

Shri N. C. Chatterjee (Burdwan):

Sir, I want to inform the House that
while we are debating this important
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matler, there is very serious news
that we have received. We have re-
ceived very sad news that the condi-
tion of the Shankaracharya is very,
very grave and there is rapid deterio-
ration in the state of his health. There-
fore, some Members of Parliament had
the privilege to discuss the matter
with the Home Minister. I am appeal-
ing that we should not now waste
time in discussing the economic prob-
lem, the agrarian problem, the popu-
lation pressure and other things. It
is absolutely clear and I say it defi-
nitely, taking my stand on the clear
enunciation of the law by the Supreme
Court of India that total ban can be
imposed in regard to two things.

My hon. friend, the Raja Bahadur,
was asking my opion. I am reading the
judgment of Chief Justice S. R. Das
in the great case of Quereshi ggainst
the State of Bihar (1958 Supreme
Court, page 755). His Lordship is sum-
nming up the whole- legal situation in
paragraph 44. I had something to do
with that case because I was then
connected with an all-India organisa-
tion and also the anti-cow slaughter
movement. Chief Justice S. R. Das
says: —

“So approaching and analysing
this problem, we have reached the
conclusion (i) that a total ban on
the slaughter of cows of a'l ages
and calves of cows and calves of
she-buffaloes, male and female, is
quite reasonable and valid and is
in consnan-~ with the Directive
Principles enshrined in our Con-
stitution laid down in article 48;".
Chief Justice S. R. Das also goes

on to evve .-

“(ii) that a total ban on the
slaughter of she-buffaloes or
breeding of bulls or working bul-
Jocks (cattle as well as buffaloes)
as long as they are ag milch or
draught cattle is also reasonable
and valid”.

The onlv thing that, Hds Lordship
observed, could not be done is:—

“a total ban on the slaughter of
she-buffaloes, bulls and bullocks

. .
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(cattle or buffalo) after they cease
to be capable of yielding milk or
of breeding or working as draught
animals cannot be supported as
reasonable in the interest of the
general public.”

Therefore, that cannot be banned.

So far as these two matters are can-
cerned, I am appealing to the Home
Minister today to make a definite and
categorical statement so that the great
tragedy may be averted. Whether we
like it or not, the fact is that this
Shankaracharya is an apostolic suc-
cessor of the great maker of Hindu
India, the Great Shankaracharya, and
millions of people worship him as a
God-given man. His life is in danger.

There is somehow a feeling—I told
the Home Minister—that the exit of
Shri Gulzarilal Nanda from the Home
Ministry means a definite shift in
Government policy. Therefore, there js
a certain amount of misunderstanding
and misapprehension that there has
been, really some alteration in the
stand. Let the Home Minister make it
prefectly clear that he stands by the
categorical statement which Shri Gul-
zarilal Nanda made and that he will
take steps in two things. He should
state that so far as the Union terri-
tories are concerned—it is completely
in his hand—he will introduce the
necessary legislation.

I saw the Chief Minister of one
State. I take it that if the Home Min-
ister wants it—the law is perfectly
clear—a total ban can be imposed.
Shri Nanda, as Home Minister, said
that it should be imposed. The present
Home Minister should make it per-
fectly clear that he will take imme-
diate steps in that direction.

With regard to some States which
have not yet introduced this kind of
legislation, which is permissible and
valid, the Home Minister assured us
that he has taken some steps. Some
States have responded; some Statea
are not in a responsive mood. There-
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fore, immediate—I do not say, pres-
sure—steps should be taken to make
them see sense. For instance, my State
‘West Bengal, has not yet res-
ponded. I do not know why. Let that
thing be clarified and let him take
steps.

19 hrs.

If a calegorical statement is made
that at least in these matters, where
the Union Government can immedi-
ately take action, there will be no
hesitation, no delinquency, no short-
coming, I am quite sure the Shanka-
racharya and other great saints can
be saved. One saint is already dead.
We should remember that it is linked
up with the evolution of Hindu cul-
ture and Hindu traditions through the
ages, generations and centuries, The
cow has been placed on a peculiar
pedestal having regard to the evolu-
tion of our history. Even in Jammu and
Kashmir State, as you know, this legis-
lation has heen honoured by all the
Muslim and it is still honoured and,
therefore, I think that there shauld be
no hesitation in making a categorical
and a definite statement in respect of
two things. One is that tota' ban, as
declared by the Supreme Court which
is constitutionally legal and nermis-
sible, should be imposed. In Union
Territories, where he can operate, the
Home Minister should im:ediately
make g categorical statement that it
shall be done. In regard to other terri-
tories, it should be made clear as to
which States have responded, and
which States are not responsive and
are still hesitant or diffident and are
creating difficulties. The hon. Minister
should take steps in the matter and
1 am sure, if that is done, not much
of debate or discussion is necessary.
it will clarify the situation and it will
assuage the religious sentiments of
the millions of the people. I say, save
the life of one of the greatest caints
of modern India. That life i8 precious
and, God forbid, if something hap-
pens, there will be terrible repercus-
sions and no amount ¢f Emergency
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or Preventive Detention law or any
qther law will be of any help ‘a tack-
ling the situation.

I again make this appeal that iet
the Home Minister, without any fur-
ther discussion, make a cuategorical
and a clear statement giving assuran-
ces, reiterating the stand, if possible,
in stronger words than what was given
by Shri Gulzarilal Nanda, that the
Government’s policy has not changed
and that the new Home Minister does
not mean any deflection from the old
policy and that he stands with that
fully and that he will see the imple-
mentation of what the Supreme Court
has clearly laid down as permissible,
valid and lega'ly constitutional.

Shri Harish Chandra Mathur:
Deputy-Speaker, Sir, I have moved
this amendment to give a  deflnite
meaning and purpose to this discus-
sion which has been held.

Mr.

19.08 hrs.
[SHRI SONAVANE in the Chairl

Shri 8. M. Banerjee (Kanpur):
Why don't you read the amcndment?

Shri Harish Chandra Mathur: It has
been circulated.

The motion, as it stood in the name
of my hon. friend, Shri Prakash Vir
Shastri. would have been  d:scussed
without any conclusions and we would
have just talked it out. To avoid that,
1 have moved this amendcment to give
2 definite meaning and purpose to the
discussion.

I think, there has never becn any
doubt in our minds, at least so far as
1 am concerned, about the proposition
which has been enuaciated by my
hon. friend Shri N. C. Chaterjee quo-
ting thé Supreme Court judgment. As
a matter of fact, certain States have
already taken this step. If certain
States have already taken that step,
that is quite clearly indicative of the
fact that we not only accept ‘that
proposition but we have acted upon
that proposition.
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It has been said that there should
be a central. legislation and that the
Central Government should. be able
to do it. But it has been conceded that
it ‘cannot be done without the passing
of an amendment of the Constitution.
Another point which has been made
is that we have amended the Consti-
tution twentythree times and why not
do it the twentyfourth time, Let us
understand that in this matter, when
we amend the Constitution, we have
to carry the States with us because we
have gol to get it implemented by the
States becauge it is the States which
are affected. Whenever we have am-
ended the Constitution, we have al-
ways carried the States with us.

My hon. friend suggested that let
the President pass an ordinance. 1
think, the President cannot pass an
ordinance, The President cannot have
the rights which this House has not
got. The President has only those
rights which this House has and those
which can be endorsed and passcd by
this House. Therefore, there is no
point in that. .

Let us put the whole thing in a cor-
rect perspective. It is not the time
when we have to depend on this side
or on that side. We have to put it in
a correct perspective. The Directive
Principle is there; the principle is ac-
cepted. There are so many Directive
Principles. 1 think, of all the Direc-
tive Principles, if any Directive Prin-
ciple which has received, whether
because of the Centre or because of the
Btates, any implementation, this stands
wlmost at the top. What has happened
about Prohibition?

What about primary education? It
ts because of the compulsion of cer-
tain circumstances that we have not
been able to go about it. I see the
importance and urgency of this mat-
ter, Tt is not only economics that
should be taken into account. The
sentiments cannot be igriored. We are
human beings and we live in a soclety
where sentiments and feelings count.
But at the same time let us not be

. .
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overwhelmed by these feelings
sentiments.

and

So far as India is concerned, our

economy is based on cow. Ours is u
cow-based economy as a matter of
fact. Even when we are in the jet
age today we believe,
AR H qu,2) 17 wgs &1 akai ag
Our economy is definitely based on
cow. Even Mr, Khruschev, when he
was talking about agriculture said
that we cannot think about agriculture,
even in the scientific age, without
animal husbandry. It is in that con-
text that we have to see. Let it not
be forgotten that it is in that context
and in a very correct context that
the Directive Principle has been made.
If you read the Directive Principle,
you will find that it is in the context
of this maxim that this Directive
principle hag been given to us. I
wish the hon, House realise that. There
is absolutely no going back upon what
the hon. Home Minister has said. As
a matter of fat, the former Home
Minisier, Mr. Nanda, made a very
clear and categorical statement. There
is absolutely no doubt about it so far
as I can see it. Though it is for the
Home Minister to say that in so many
wordg, being connected wth it and
having discussed this matter with the
Prime Minister and with the Home
Minister, I see that there is absolute-
ly no departure from that policy. As
a matter of fact, they have gone a step
further. May I inform the House that
1 congratulate the Government of
Rajasthan in this matter? They have
already taken a further step. There
was a ban on cow slaughter altogether.
Now they have gone a step further
and placed a ban on even the export
of cow from the State; no cow or no
milch cattle can be taken out from
the State. That was a point made out.
We must be able to appreciate that it
is not only that we are sticking to
that statement, but we are also tak-
ing positive &nd concrete steps to-
wards that direction and here is the
Rajasthan Government which has
taken that step.
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A word is necessary about the ap-
proach. If we want that positive steps.
should be taken in this matter, then
there are two things Which must fol-
low. Onme is that we must look also
to the constructive side of it, that
those people who ure interested in
cow and the protection of cow take
these constructive steps which will
enable us to give a full meaning to
this—to banning cow slaughter. If
you want a ban on cow slaugher, then
it follows that the religious heads
should give up their agitational ap-
proach. The agitational approach
chould be given up to further the
interest of the cow. The agitational
approach must be given up to further
the interest which they have in their
heart, so that positive steps can be
taken in a cool, calm and collected
manner, I am sure the Home Minis-
ter will spare no effort in this. About
shifting the responsibility to the States,
I have made the position very clear
in my Resolution. Of course, we have
to do it in co-operation with the States.
For implementation it will be the
States which will have to take action.
I purposely have gone on record in
this particular resolution where I
have saiq that the Central Govern-
ment take sieps—not only steps but T
have gone further to say that the

Central Government take vigorous
steps . . .

Shri  Nambiar (Tiruchirapalli):
What does he mean by ‘vigorous
steps’?

Shri Harish Chandra Mathur: It

means that you take positive action
which will bear result.

Shri N. C. Chatterjee: The Prime
Minister can talk to the Chief Minis-
ters . ..

Shri Harish Chandra Mathur: Not
in that manner. We do not take it
in a leisurely manner. We take it in
a sincere manner and we take all
the necessary steps quickly and
strongly, so that we may be able to
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go ahead about it. Therefore, I want
to impress upon the House the parti-
cular wording of this Resolution. Of
course, we have to say that the Gov-
ernment will have to take vigorous
steps for implementation of the ban.
There is a small mistake; we have to
say “for implementation of the ban”.
Let it be for implementation of the ban
because it would be the State Govern-
ments which will have to do it. Let
us come to grips with the problem
instead of accusing each other or in-
stead of trying to take any political
benefit out of it. I do not want to
take any political benefit out of it.
Let us do something., It is very neces-
sary that this House does something.
I would appeal to the hon. Home
Minister to accept this amendment.
In this amendment I have fixed cer-
tain responsibilities on him. I have
made certain requests and certain ap-
peals to him. At the same time, I
have made also a great appeal to all
the persons concerned to give up this
agitatjonal approach and to forget the
past. I do hope that the House will
.pass this resolution or amendment
which will strengthen the hands of all
friends who have this objective in
view so that there would be a good
response to what has been said by-this
House in the resolution that would be
unanimously passed by this House. I
am sure that what is said in this reso-
lution to be passed unanimously by
this House will be respected by Shan-
karacharya. We respect him, and I
hope he also will respect the wishes
of the House.

Mr. Chairman: Now, the hon.
Home Minister. He is only interven-
ing.

Shri Nambiar: Our views also
should be heard before he speaks.
Some more time has been given for
this debate.

Mr. Chtirm.an: The Home Minister
is only intervening. We are not con-
cluding the debate now. The reply
will be there at the end.

% WA qEer ;A9 &Y W
ST & A1E g WA MY AT FE
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Mr. Chairman: The hon. Member
should listen to the Chair first. After
we listen to the Home Minister, if there
are any other points they could be
made and the reply will come. It will
be better if hon. Members listen to
the Home Minister now,

Shri Vasudevan Nair: Would you
please listen to us for a minute?
There are divergent views on the sub-
ject. Some views have been given
expression to already. Therc are
other views also which the Home
Minister should hear before he makes
his statement.

After the Minister’s statement, we:
know what is going to happen to the
debate, because already it is about
7.15 p.m.; after the Home Minister’s
speech, you know what will happen.

Shri Nambiar: We protest
this,

against

Mr. Chairman: What has the hon.
Minister to say on this?
.

The Minister of Home Affairs (Shri
Y. B. Chavan): I shall explain the
position. The motion has not been
moved by me, and so, there is no
question of a reply from my side. The
right of reply vests in the hon., Mover
Shri Prakash Vir Shastri.

What I propose to do is this. I am
not going to reply to any of the points
made here in this debate. The pur-
pose of my intervention is to explain
the policy of Government. So, there
is no question of any reply to the
debate or of joining issues with any-
one. This will be my only speech in
this discussion,

AT T

&

st PR AT wHA ¢
SICIY AT F IFE! 7T
= T 7T AT : qg 7 FAT |

Y g A WG : ZAT FICGE
FT SraTd HAT TR |
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Shri Y, B. Chayan: First of all, 1
shajl take up the question about what
happened on . the Tth November, and,
deal with some of the points made by
certain Members, particularly Shn
Hykam Chand.Kachhavajya. He made
some imaginary allegations and state-
ments. He said that on that day, a
large number of police officers and
police constables were on leave and
some goondas were imported from
Cajcutta, He mentioned certain fig-
ures. If these figures are true then
I am tempted sometimes to say that
he should be in charge of all the
police activities.

An hon, Member: Goondas.

Shri S. M, Banerjee: He cannot
take charge of goondas. There is
another man in Calcutta who is al-
ready in possession of that.

Shri Y. B. Chavan: That may be
so. I can only tell this House that
there is no truth in what he has said.
Possibly, he was misinformed or mis-
guided,

+t gEA T FgAE : TAIAY
FTIGIET, [T KEF [T 1957 0

Shri ¥, B. Chavan: I am making
a statement here only after making
all the inquiries that [ could make.

= geA T wEEAta o s Forla
ST FTIIZO A |

Shri Y. B. Chavan: 1 have heard
what he wanted to say. Now, let
him hear what I want to say.

So there wag not gny large number
of people, men, on leave, so far ag the
police were concerned. So there was
no question of there being any diffi-
culty on that score,

I quite concede one point, This point
was made by Dr. Singhvi also. We
never said,  that  those responsible
leaders, saints and mahatmas who
participated in this demanstration had
any intention of committing violence
o1 that they started with the purpose
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of organising any. violent demonstra-
tion ag such, I quite concede that pgint,
It is nobody's case; our only cage .is
that though these. things start inno-
cently, they could not anticipate what
was likely to happen. When on an
explosive issue, lakhs of people have
been organised to stage a demonstra-
tion like this, it was.bound to go aut.
of contral, That is what exactly hap-
pened in this case, Now, they are try-
ing to run away from the consequences
of it. One can understand it. I do
understand their difficulty in this
matter, But it is no use saying that
these violent gactivities flowing from
this demonstration must have been
organised by the police, It is a rather
very interesting theory. But I would
only request them ang tell them that
it is no use trying to resort to this
sort of strategem. The fact ig that all
these things which were innocently
started ultimately resulted in violence,
Therefore, it is no use trying to com-
pletely dissociate themselves from this.
Some people did come oy they could
not orginise it properly so as to con-
trol them. The fact remains that those
responsible parties who organised
these things got a very large number
of people from outside. They cannot
say that every person that was
brought was certified one way or the
other, When thousands of pcople comg
from thousands of places, it is quite
possible—it is humanly possible—that
some anti-social elementis might have
got involved in them. It only stands
to reason that that should happen. I
concede that point, But I am sure
they will not concede it,

My case is that the demand they ave
making for some sort of judicia) in-
quiry etc. is completely uncalled for.
There is absolutely no case for it.
The people who are involved in pro-
secution with whatever evidence is
there will go through that, The matter
is being examined and naturally those
people who will be found guilty
will certainly face the consequenges
thereof. To that extent, certajply the
investigation and inquiry will go on,

Shri S. M. Banerjee: Are you sure
there was no conspiracy by some in-
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terested persong against Nandaji ,r
anybody else?

Shri K. C. Sharma (Sardhana): 1.
is a funny story.

Shri Y. B. Chavan: As rar as my
information goes, there was no cons
piracy of this type, to which they
make a reference, but there was cer-
tainly this conspiracy to use this
occasion to develop into some sort of
violent activity.

Shri S. M. Banerjee: That is exact-
ly the point, By whom? Is it not a
fact that a lakh of Mr, Patil’'s sadhus

clasheq with a lakh of Nandaji's
sadhus?
Shri Vasudevan Nair (Ambala-

puzha: The Minister himgelf has said
that there was a conspiracy.

Shri Y. B. Chavan: Conspiracy in
this sense that some people organised
this thing because these things do not
happen without organisation. These
matters are being investigated and
wil] be pursued further. But the type
of judicial inquiry asked for is not
necessary and is not feasible in this
matter; it is neither in their interest,
nor in the interest of the country nor
in the interest of anybody to have
a judicial inquiry of the type demand-
ed, I put a full stop to it there.

I come to the other motion.

Shri Bade (Khargone): He has not
mentioned gbout the dead bodies,

=t gFR W WA ¢ 122 @
R ¢ ¥gE w2 . (WaaW) T8
A B G F ST 3w
Mr. Chairman: When the hon. Mi-
nister is not yielding, there is no use
interrupting. '
ot ST e wEa Sfed
FTINAR & I9q< 97 FAAT ZAT, gAY
% T g
Shri Y. B, ‘Chavan: All those things
are being separately investigated.

Every thing will depend upon the re-
sult of those investigations,

2382 (Ai) L.SD.—9.
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About the dead bodies, we dig make
inquiries, because certain allegations
were made about this point in the
other House a5 g result of which I had
to make certain inquiries. My infor-
mation is that that body was not in
the hospital. That was the report. 1
asked gome officer to make an inquiry,
The statement of the medical officer
was produced before me. The report
that has been sent to me is that that
body was not there.

Shri Bade: How is it that a photo-
stat copy has been produced.

Shri Joachim Alava (Kanara): It is
a forgery.

8hri Y. B. Chavan: I am not saying
that.

Shri Bade: It was not a forgery at
all. I can show you the letter.

Mr. Chairman: The hon. Minister
has taken note of your point,

Shri Bade: He makes wild allega-
tions. Why don’t you ask him?

Shri ¥, B. Chavan: What is the
photostat copy? It is the photostat
copy of a note, a doctor writing .a
note to a nurse.

TR T FFAW  FHA FI
FL QW § |
Shri Y. B. Chavan:....“Please sce
whether there is the body and tell the
prople who are bringing this any in-
formation about it.” That note and
its photostat copy does not convey
more than that. We certainly took the
statement of the nurse concerned, The
nurse concerned says, ‘Nobody
brought this pote to me”. Otherwise,
if the note were conveyed or handed
over to her, it would not have been
with the person carrying the note,
ang again getting g photostat copy. It
is a very obvious fact, Some peoplc
came to the doctor, and naturally,
with a view to help them, he gave a
note to the nurse to get the informa-
tion. The nuse says nobody brought
that note to her. Now we find that
note in the form of a photostate copy.
Instead of that note being produced
before the nurse, it is being produced
in Parliament,
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Shri Bade: Because the dead body
was not there, it was not produced.

Shri Y. B. Chavan: I am not draw-
ing any inference. I am merely stat-
ing the facts as they were officialy re-
ported to me,

Shri Harish Chandra Mathur: 1f
further facts are brought to your
notice, kindly look into it,

Shri Y. B, Chavan: If more facts
are brought to my notice, I will cer-
tainly look into it. These are the facts
brought to my notice, and I have 100k
ed into that. This is the result of that
enquiry, Coming to the other motion,
which is a very important motion . .

o TET XL ogTE AT H
a1 g & wact Wy

Shri Y. B. Chavan: I am not going
Lo say in a more deliberate or detaiied
manner, but only in a few sentences
I woulg like to state the Governments
policy in this matter, Mr, Chatterjec
wanled a categorical statement, and
he wanted to know Wwhether M
Nanda's resignation was gn indicaticn
of any shift of policy or any departure
from the policy.that he announced
himself, No individua] Minister makes
the policy. Even when Mr. Nanda
made the statement on the floor of the
House, it was the Government’s policy,
and that Government's policy stands
unchanged, There is no shift, there
is no departure, So, 1 am making a
categorical statement to assure Mr.
Chatterjee and this hon, House, and
through this hon, House the country,
that the policy statement made by
Mr. Nandg on the floop of the House
stands unchanged,

Why was

Shri 8. M. Banerjec:
Nandaji changed?

Shri Y. B. Chavan: That is a sepa-
rate matter.
)

There are certainly some realities in
this matter that we must see, The
Constitution hag gccepted the princi-
ple of a ban or cow glaughter. This
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Government is bound by that constitu-
tiona] provision, and as a result of
this, not ag a result of pressure of any
movement or anybody, the majority
of the States in this country have ac-
cepted this policy, legislated for it and
they are implementing it.

But at the same time, theve ig also
the constitutiona] position that States
have their own rights in this matter.
they will have to legislate, their legis-
latureg will have to legislate,

Another feature of the statement
that Nandaji made on the floor of the
House was that he would take up
these matters with the State Govern-
ments. Nandaji himself had ‘aken up
this matter with the State Govern-
ments, and I assu-e this hon, House
that this Government will continue to
take up this matter with the State
Governments as vigorously as is con-
temp'ateq by the amendment of hon.
Mr, Shastri, more vigorously.

Shri Vasudevan Nair: That should
not mein any pressure on State Gov-
ernments.

Shri X, B. Chavan: When you take
up a matter vigorously with us, vou
to not pressurise us, do you? When
we say that we take up the matter
vigorously, it i a democratic expras-
sion to be understood in a democratic
nanner. So, Sir, when we say 1hnt
this Government will take steps It does
not mean any legislative steps, It
certainly, naturally, means that we
will have to discuss with the qifferent
State Governments and some State
Governments have reacted very
favourably. Andhra, Assam and I
have information that Maharashtra
also had appointed a committee to
consider the other aspects of it be-
cause these State Governments have
to implement it. It is not merely a
question of having a law ‘and adding
to the statute book one more law.

Shri Nambiar: Just like prohibition
law, What is the use?
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Shri Y. B, Chavan: It is a question
of implementing it honestly. There-
fore they have appointed some com-
mittees and are going into the matter.
There ar: certain steps wh'ch we
will have to sit and discuss, we will
have 10 understand and advise about
their diffizulties, and try to remove
the difficulties if any. That is a pro-
cess which is inherently a long drawn
out orocess, In order to complete
that procoss successfully, it is the
atrmosphere that matters, It is the
attitude of the whole country; it is
the attitude of the whole number of
parties that function in our coun-

Shri Nambiar: ...... And the secu-
lar state of affairs.

Shri Y. B, Chavan: We do want to
pursue this matter. We know the
direction in which we have to go; we
have made journey in that direction;
a very substantial journey has been
made in that direction, We want your
help, support and co-operation; we
want the co-operation of the State
Governments in this matter. But this
is not the way of getting co-operation
of the State Governments by creating
conditions and making one get the
faeling that somebody is trying to
wrongly pressurise or even coerce. I
would request Shri Chatterjee and
Shri Prakash Vir Shastriji to help the
cause in which they have faith and
we have faith, Faith in the ban on
cow-slaughter is not the monopoly of
any individual. It is a feeling and
sentiment which we individually
accept and it is alsp enunciated in
the Constitution. We have accepted
it and laws have been passed and we
nhave implcmented that, We want
vour co-operation in this matter.
Every issue that is being tried to be
solved through an agitational approach
ijs a wronz thing. I am not merely
telling this to hon, Member Shri
Shastriji ahd other hon. Members also.
The atmosphere of agitation takes
away the necessary healthy atmos-
phere in which decisions can be taken
and implemented. Let me also say
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that I have got respect for all the
great men who are on fast; we all
respect the great Shankaracharya. But
every Government and administration
ultimately will have to function in a
rational way and take certain ration-
al decision. How can it be taken or
implemented in an atmosphere which
is vitiateq by this kind of thing, I
have made a categorical statement.

Shri N. C. Chatterjee: What about
Union Territories?

Shri Y, B. Chavan: Some Union
Territories have legislatures and they
have also written to us that they are
examining these questions. As far
as Delhi is concerned, immediately
after tho Parliament session is over,
the U.P. Act will be extended to this
territory. We are advancing in this
matter. It is a question of accepting
the realities, I have mentioned the
realitics. It is a question of creating
an atmosphere of 'co-operation; it is
very essential. I would, therefore, re-
quest the hon, Members here to per-
suade those people who are on fast to
give up this fast and persuade those
people who are unnecessarily creating
an atmosphere of agitation to give up
that agitation. If necessary, dis-
cussions can be held and dialogue can
be continued in the matter, difficulties
»f each other can be tried to be
understood. It is only through this
way that every important issue can be
solved. That is, really speaking the
way; as I understand it, of democratic
functioning. If policles are there,
these policies have to be implemented
in a certain way. In this matter, it
is not merely the Centre's policy
but also the States’ co-operation

is very essential I request the
hon. House to help me in this
matter by accepting—I must say

that 1 am going to accept—the amepd-
ment suggested by Shri Harish
Chandra Mathur, I therefore request
this hon. House to support—

Shri Namblar: You are
his amendment?

accepting
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Shri Y. B. Chavan: Yes, I am accept-
ing his amendment.

Shri Nambiar: The ‘“‘vigorous” am-
endment?

Shri Y. B, Chavan: Yes,

Shri Harish Chandra Mathur: Mr.
Nambiar is always very vigorous in
this House, and so, why should he
object to my being vigorous or my
guvernment being vigorous?

Shri Y. B. Chavan: I request this,

hon. House to accept the appeal I
made and also the amendment moved
by Shri Harish Chandra Mathur,

Mr, Chairman: Shri Barupal.

s o HAlo FreW® (TATRIY)
aaafy ey, & g &1 g §
aw q¢ JuA ® Ay S w7 /v faen
@, Afew s za ofag w7 wgeaqw
faw g7 o1q 4 qE AR w1 awa

CUET A AW AR FIA F AR
2 % & wgwa g | AT ww & ag
wggw F@T § 6 gury qw ¥ 0¥ agd
T W § A1 faeg oY wgAy § WT A
TEY € F74 & graeyg § amd W1 FQ
%, wfgs sgragifes A7 &, darfaw
AT & 97 & Fg9 AR F { q91 AW
21 ag gumy weE & fau a vy &
fo ag ot &1 19 & f5 ag TAY W=
Al avar gy, At oag Ao
weaforad &8 7@ &7 a9 a9 g, WA
3% FF90 T O 7 (w9 gw AiE,
w1 & faq g wifzy, 791 & o Mz
oifgd, FfwT G} st o T T
FEY | FA7 7z I fod W Ay A1 G
21§ ag wg v g fa w I
Y g @ weere wrAr e =nfer
AN o 7F AT q@ Ed £ A9 IAT W
SN § Afra §% € 95 3@ 3T AR AT
Zd1 ¢, IF T A wed 7 & (e &
& 17 a8 ma quT T FT AR | TR
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wrefagt &1 g=t 3ar¢ I S1fgd w7
oY at Ay Aegr T@Ar @ifgd Wy A}
& arge e & @y & 1 9y v AT
T Y oA T F § I A
TReTd ® wifwer far smr =gl
T IT F T FT qUT Fq@T FOAT
Ffgd |

g foama & ag w3ar angan §
fF agt o agq ¥ FaTd WY | §B
TR & wgAT FY BT FT q3T ¥
Ty A TwTy & &Y §1g FR § A A
F g g ¥ Fw §8 UAdrfes
T IT § BrAT IS & AT FIAET I5A
F Ffow F3@ & 1 @ wrag ¥ agd
¥ w5k 3¥ 73 mly qfaar &
A fegr ar ;g s fear g, & g2
uw & wia =5 w@ar § g7q ¥ 37 N
|gATaT Ft gfee & d@ar g, AfET W
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|t & L H 9 gw BT FrEAT g

T WY gt AT wewr ® qay i
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arat Y v & Al g 3o W wRar
g1, afwa odr gearg &, ow wf=w §
w5 & fam & qr FUTT waq1 7 qeafa
& g oA 3T w0 qEr MAIET F
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T8 ¥ TTET FY agd TO AT g1 wHAT |

BT aF FrEAaedr o7 997 §, § 99
%1 gza ¥ gl g, AfwT § FgAT T
g f it S wiray w=d F A 5@ E
a7 @7 Iq F1 A €7 § AE AT IE
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§ | ag daifas gfee & aaamar wmga
& ¥fpq smramfor gfee & go o1 a8
3 & | dar qaT 93T 7 @ e
< feat &, Wi gw # 31w Adt & Afew
A faT F3 F g a1 A arfgy
fr a8 fow avg & a= g1 weaT & 1 W
AT G FT T WAT &, ‘I 1 FaaTid
AT FT FIAT Arfegd, ASLTAT FY FAT
ifegd Wi fgrg ud & «o7t &1 @
Tfgd | 97 g% F6 G F@ & WK
THH @ G<FIX 9 BT I & WX
awdtfa® gfez @ Iq FT ATATAS Bra
g5 1 uRmAE |

Mr. Chairman: Mr. Nambiar, Before
he starts, may I make an appeal. 1
see that many more Members are
going to speak. If the House agrees,
can I reduce the time-limit of 10
minutes to about five minutes each?

Some hon, Members: Yes,
Mr. Chairman: Five minutes each.

Shri Nambiar: Mr, Chairman, Sir, 1
have also sentiments for the cattle
and cows, and all living beings. But
I have got sentiments first to protect
the human beings. Here, the question
is this: whether we should ban cow
slaughter, Cow-slaughter is going on.
Why? 1 had a cow; I got milk, but
ag soon as the productivity was over,
however much I loved the cow, I did
not have the money to feed it and so
I had to dispose of it ultimately. That
is what is happening, Even the very
sadhus, if at all they possess any cow,
would ultimately do so.

Shri Raghunath Singh (Varanasi):
What is the stand of your party?

Shri Nambiar: I am speaking on be-
half of the Communist Party—Marxist
Group. I have no fear. The minister
may have fears because he is playing
to the tume of somebody to catch
votes. Let us not make this a vote-
catching issue. 1 want to be frank.
We love the cow and we will see that
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it is protected as far as possible. But
when that limit is exceeded, we will
have to dispose of it. There is already
scarcity of food and fodder and there
are economic problems, We must sce
what is happening in the whole world.
After all, cows are there in other
countries also, which have their own
economic problems. If any hon. mem-
bers want to protect the cow, we will
support them. If necessary I will
bring some fodder in my pocket from
Madras when I come next and hand
it over to Mr. Kachwai. But there
are sentiments of the other religions
and castes in this country. We cannot
pay lip sympathy to secularism in our
speeches and in action do everything
against it. We will be enacting Ayub
Khan in India in another fashion if
we do so.

Shri Bade: You are enacting Chou
En-lai.

Shri Nambiar: Let us not worrry
about Chou En-lai. I am talking of
the Indian cow, not Chinese cow.
Ayub Khan wants to protect only
Islam in Pakistan, Here if we do this
we will be only protecting Hinduism
in India. I have all the sympathy for
cow, cow-worshippers and for the
culture and sentiments of Hinduism,
I also sympathise with the Shankara-
charya who js fasting. But my request
is they must also know the feclings
of others and try to accommodate a
part of the human race first before
they extend their unaccounted for,
unresolved and unexplained love for
the cow.

We request the Government not to
pressurise or bamboozle the State
Governments to enact legislation com-
pulsorily banning cow-slaughter. It
that is done, it will only have the
effect of a dead letter. Agitation has
already been started in Madras and
Kerla to counteract this move and
orders under section 144 have been
issued. We have to sendefood and
fodder to Bihar and other places
There are so many other factors.
Let us not for God's sake divert
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the attention of the people to a wrong
channel. It has already been done
by some of my hon. friends. It was
witnessed on the Tth November at the
gates of Parliament House. Let us not
repeat that. Let us, for God's sake,
work for the betterment of the Indian
people and see that the people live
in a better way, With these words,
Sir, I warn the Government pot to
enter into the trap of any of these
friends and get into a position of
enacting a law which is pot enforcible
in this country.

Shri Bakar Ali Mirsa (Warran-
gal): Mr. Chairman, Sir, there is
no doubt a very great and very deep
religious sentiment around the cow
for a large section of the people in
this country, and I believe that it is
the basis of secularism and tolerance
not only to respect your own religion
and your own point of view but to
respect the sentiment of people be-
longing to other religions. That is
really what secularism is. Whatever
my personal view is, I know that
milions of our bretheren in this coun-
try feel that the cow slaughter should
be banned. They consider it as a sort
of religious duty and their sentiment
is very strong. Whatever be my views,
I respcct that sentiment and I sup-
port it.

It is not only that some people have
gone on hunger-strike. Oae sadhu
died and the lives of others are in
danger. 1 think the appeal should go
from this House to the Jagatguru that
he should stop his fast and believe in
the appeal made by our hon, Home
Minister.

Some people not only do not want
to ban cow slaughter but they want to
ban hunger-strike. 1f there is any
property that an individual possesses,
it is his own life and nothing else.
Even your own son you cannot say
he is entirply your own, even a mo-
ther cannot say that her son is entire-
ly her’s. But the life of a person he
can say is entirely hig own, and I

DECEMBER 5, 1968 Delhion 7-11-66 and 7630

Banning of Cow-
slaughter (Ms.)

think I as an individual should have
the right to dispose of the only pro-
perty that I possess for the right and
mora. cause. Therefore, I  support
and respect the steps that have been
taken by the Jagatguru and otherg in
this cause, excepting this. But this
is not the end. In fact, it is the be-
ginning of an end. Take for example
a gentleman who has high regard for
his cow. When the cow stops giv-
ing him milk, it is a burden on his
finances. He has not got money to
support his own children. What
should he do? Should he drive
the cow out in the street or should
he send it to one of the gosnalas. 1
have seen one goshla one time in
my life and that will be the last time.
If you go there you will see that there
are some Marwaris who have donated
money and who never go there. Half
that money is eaten by the people
who organise them. There are cows
inside with a few blades of grass.
There are wounds on them in which
there are worms and crows are peck-
ing on them. Thix kind of goshalas
are existing in this country. If you
want to rea’ly serve the cause you
must see that the cows are insured
so that just like old-age pension there
must be places where these old cows
can be kept. There is a huge amount
of money. lakhs and lakhs of rupees
at Tirupathi, Puri, Kashi and so on.
Why can’t they have a farm where
fodder can be grown? There are very
rich marwaris who want to have seed
farms. Why can’t they have fodder
farms, get hold of these old cows and
give a place for them to stay?

There are some people who think
that the non-vegetarian beef eaters
are a hindrance in this matter. I want
to make it quite clear that only in
Europe and America beef i§ considered
a greater luxury than mutton and the
price of beef is twice that of mutt?n.
But in India it is one-fourth the price
of mutton and those who go in for
beef are the poorest in the land, who
do not have anything else to eat,
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They go for beef because it is the
cheapest food and nobody else wants
to have it. Where the respect for the
cow has grown in the country, it has
its effect on each other. The respect
for cow is also there in the mind of
the Muslim, because they al iive to-
gether. The Home Minister, when
taking steps, has also to see that the
ban on cow slaughter is also accom-
panied by provision for looking after
aged cows so that useles; and sick
cows are properly looked after.

Shri Joachim Alva( Kanara): Mr.
Chairman, we must commend warmly
the very conciliatory and effcetive
statement the Home Minister has made
on the situation, This has been one of
the thorniest problems facing us. Now
I would say in Hindi:

g9 @ A qry, aE Al @y, A Fr
LICE AL (CAREIREic K CE e o]
w1 g g d FglFW

I would say that the cow is an animal
to which seatiment js attached wy the
largest number of pcople in this coun..
try. After al, this is the land of
Hindustan, which has been cruelly
divided into two parts by  British
macnivallism, Yet, a preponderating
number of people being Hindus, even
though I belong to another faith, I
think people belonging to other faiths
should respect the sentiment of the

large number of people, namely,
Hindus.
That also reminds me of what

Mahatma Gandhi had to say, and I
hope you would bear with me when
I quote him. Maiahatma Gandhi, what-
ever Dr. Soekarno might say today,
was the greatest seer this country pro-
duced down the centuries. He was a
great Hindu, a real Hindu, a real
humanist. While undergoing impri-
sonment in the Yerwada Jail this is
what he had to say on cow slaughter
whih is worthwhile repeating:

“Hindu religion prohibits cow
s'aughter €or the Hindus, not for
the world. Religious prohibiticn
comes from within. Any imposi-
tion from without means compul-
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nant to religion. India is the land
not only of the Hindus but also of
the Muslims, of Sikhs, of Parsecs,
of Chri-tians and of Jews, all
those who claim loyalty to the
Indian uaion.”

These are the golden words by the

greatest man, who paid the higest
penalty of sacrifieing his life. It is
worthwhile preserving his inessage

for ever in our minds.

Every word jn the statement-of the
Hom: Miaister was conci iatory, He
fought against pre.sure. He appeal-
ed to the leaders of the opposition not
to start agitations; he appealed to the
holiest of the land not to go on fast.
I hope they will heed his advice.
Whatever victories are snatched by
force are not worth keeping. Whatever
victories arc snatched by force and
violence will not last long.

I think my friends on the other side,
some of them, are wrong in their
views about the disturbances of the
7th of November, What happened that
day was terrible indeed. What wouid
have happened if the House was sgt
on fire? You and I, everyone of us,
wou'd have had to put down our
heads in shame. When the party de-
cided that one Minister was in a way
razponsible for not preventing tae
murderous disturbances in time, he¢
was thrown out without any conside-
ration to the individual. I am one of
the g-eatest admirers of Shri Nanda's
ideology but when the party decided
that price has to be paid at the minis.
terial level it was done without the
slightest hesitation,

I think my hon. friend, Shri Baner-
jee, who is not here—] wish he were
present—is entirely wrong when he
saia that Shri Atulya Ghosh engincer-
ed the disturbances from Calcutta by
bringing in or sending goondas, or
something to that effect. I do not
stand by everything that Atulya
Babu may or may not do. He might
do things which I, you or somebody
else may not approve of, but to make
a statement that he engineered the
disturbances from Calcutta by send-
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ing the goondas here is not at all fair.
It is scandalously false. We, Members
of Parliament, as the representatives
of the people, have to keep the scales
even, We should not make such
utterly defamatory statements. I say
that the institution of photostat cépies
has now become the greatest bane of
the land. I can forge the signature of
anybody, put it on a paper, get it
photographed and say, “Here is a
photostat copy”. The only time per-
haps when we signed for others was
during our law classes in the Bombay
Law College nearly forty years ago.
1 have made an honest confession and
you can take it for what it is worth.

Now, photostat copies have become
the bane of our public life. You just
get something and flourish it. In the
first place, you steal a document and
violate all principles of secrecy and of
Government, Let us fight for princi-
ples; let us fight for great causes. But
let us not do this. This cancer is big
enough to blow us into pieces. We,
as a Parliament, must set limits to
our discussion to the issues that we
rajse, Let us raise great and noble
issues. This land is full of grievances
and let us raise them but let us not
do like this.

My Chier Minister, Shri Nijlingappa.,
made a golden suggestion,
he say? He said, let every State set
apart 10 or 20 acrecs, or even a
thousand acres. Let the richest
people in India be the donors, Let
them give money and the cows will
be looked after in those farms, The
farmers and those who want to give
away their bad cows can dispose of
them for a good sum of money. I think,
Shri Nijlingappa’s statement is worth
consideration of the people.

How many of us worry about milk?
I cannot do without my blass of milk
at night. Milk is the test of our
civilisation. Are you able to provide
milk for the average man in India?
That is your test. We cannot boast
that we hdve given plenty of good milk
to the people. Bombay City has taken
a lead in the supply of good milk, 1
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have travelled throughout the length
and breadth of the land and there is
only one place which gives good milk.
You will be surprised to know where
it is. It is in the constituency of the
hon. Home Minister—Satara. I have
gone right from Bombay down to
south and it is only in Satara that I
got good milk, I have tasted it. I
have often been finding fault with
the milk given at railway stations and
during rail journey water and powder
are mixed in the milk. Why do you
not, give good quality milk? Why do
our children not get good quality milk
instead of the rotten milk mixed with
water?

Mr. Chairman: The hon. Member
should try to conclude now.

Shri Joachim Alva: Shri Mathur's
amendment is an excellent amend-
ment. It praises the efforts of Gov-
ernment in this direction, Shri
Mathur amendment says that what-
ever the Government has done has
been done well and that it should
continue those efforts. The second
part appeals to all concerned for
abandoning fasts. I would say one
thing and sit down. Fasts have been
undcrtaken by the greatest of men
in the world. I remember, when I
was a college boy, Mr. Terence Mc-
Swiney, Mayor of Cork, went on over
eighty days’ hunger strike and died.
It will for ever be remembered in the
annals of fasting and pages of Irish
freedom. Thereafter  Jatindranath
Das undertook a fast and died. The
great Pandit Motilal Nehru, the grand-
father of our distinguished Prime
Minister, fought for him and India was
set on fire. Before the thirties, there
was the first lathi charge in the
south of Bombay. My hon. friend,
that planning patriot, the late Yusuf
Meherally and myself were the vic-
tims of that first lathi charge. Then,
there was the fast into death of Pottu
Sriramulu, the Andhra leader. But
fasts should not be undertaken indis-
criminately. This land is the land of
fasts. We somewhat, off and on
fast almost every day, but fasts should
not be held as threats, 1 would
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appeal to the holiest of men in India,
men who are the holy of holies, who
are in these temples to see that we
do not undertake fasts and thus add a
weapon in our armoury and that this
weapon will not be indiscriminately
used for pressure. We should never
have disturbances of the type we had
on November last. I think, the
Home Minister will see that such
kind of disturbances never occur
again. People in the West try to make

television shows out of them and
throw them in our face! Do you like
that? Do we like this land to be

known as the land of stability and
security or to be known as the land
of superstition, confusion and chaos?
If confusion ends in utter chaos, we
shall not be able to put our head up.

1 think, the debate has taken a good
turn and this House will support Shri
Mathur’s amendment,

Mr. Chairman: When I call an hon.
Member and he exceeds his time limit,
it becomes difficult for the Chair to
control, That is not a very happy
thing. I think, every hon. Mcmber
will stick to five minutes strictly so
that 1 can call as manv Members as
possible within the time available.
Shri Vasudevan Nair.

Shri Muthyal Rao (Mahbubnagar):
How long are going to sit?

Mr. Chairman: When the Deputy-
Speaker was in the Chair, he said that
we will complete the discussion at
8.45 p.m. Extra two hours were agreed
to by the House. So, we have to
conclude the discussion and the voting
at 8.45 p.m. Shri Vasudevan Nalir.

st h  gamfa w@ew, T
qrEt @ acs & wly Fg A A R
Mr. Chairman: 1 will call you.

st whrt - W ¥ AT A g
@ifag 1

Mr. Chalrman: Order, order, No-
body should speak when I am on my

legs.

14, 1888 (SAKA) DelhionT7-11-66 7636
and Banning of Cow-

sldighter (Ms.)
s EREY WY JroAsEr A oaE
TEFT TR & | WITH! AT LA 0064 |

Mr. Chairman: You should be
courteous to the Chair.

ot qunyy : AET 4T AT ONY g0
AT G gREE G4 fgg 0 & g
agEl g 5 9 I 71 AXE & waT wrd
Teer gy AT g AR F & wber qw
atar § 1 gufae & #w & faagq wem
frfmadi eI g5 &, 9 &
9 [F TAA FT Aw1 Qg |

Mr. Chairman: I will call him after-
wards. Shri Vasudevan Nair.

Shri Vasudevap Nair: Mr, Chair-
man, Sir, I will be very brief. On the
question of November 7, disturbanc-
es, I should only like to reiterate the
demand made on behalf of my Party
even at that time that there is every
reason for a judicial inquiry into that
matter. The hon. Minister, in his
statement, himself said that there was
some kind of preparation made® by
certain groups at least for all that
happened on that day and that jtself
is enough justification for a judicial
inquiry. I leave it at that.

Coming to the question of ban on
cow-slaughter, at the very outset I
may say that—Mr. N, C. Chatterjee
réad out the judgment of the Supreme
Court and everyone of us heard him
reading that out—the Supreme Court
judgment is very clear that there can-
not be a total ban on cow-slaughter.
That is the other side of the picture.
He wanted to put only one side of the
picture. But there is clearly the other
side of the picture that the Supreme
Court judgment itself did not say that
there is any justification for a total
ban, The hon, Home Minister tried to
say that he is a rational being as far
as his approach to this problem is
concerned. But I am sorry to say
that in his effort to accept “this amend-
ment of Mr. Mathur he has behaved
in the most irrati
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the point is that there cannot be a tota]
ban on cow-slaughter all over the
country.

Shri K. C. Sharma: The Supreme
Court judgment has laid down that
there could be a total ban on the
slaughter of cows and calves,

Shri Vasudevan Nair: Don’t take
away my time. You can speak on
that. Then, the question of sentiment
was the main jssue raised by the hon.
Members in this House. They should
know that there are areas, provinces,
States, in this vast country, with the
complex and complicated mnature,
where the vast majority of people are
not for a ban on cow-slaughter. The
Central Government is going by sur-
reptitious methods—they may say,
this is all persuasion and all that; they
are nice words used—and this is an
effort to pressurise them. There is
no doubt about that. They are going
to coerce the State Governments
where the vast majority of people do
not have such a sentiment over that
mattBr. My State is one like that.
Including the Hindus of wmy State,
there is not that kind of a feeling about
it. That does not mean that they do
not respect cows and that they do not
love cows. Is there any human being
in his normal senses who is going to
kill a calf or a mileh cow? That does
not happen generally. That is
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agitations are going on; people are on
hunger strike; and eclections are in
the offing. In many States in India
there are a large number of people who
are agitated over it and deep senti-
ments have been expressed. Natural-
ly many people can look at the pro-
blem only in a particular manner. So,
I will request the Home Minister not
to vigorously pursue this matter on
the basis of this Resolution.

Even the West Bengal Government
is a Congress Government. I hope
that Mr. P. C. Sen is capable of appre-
ciating the sentiments of the people.
There are other people also in his own
State. This is not a child’s play. He
has to deal with the whole State. There
are minorities and if the majority of
the people cannot appreciate the senti-
ments of the minority, then that is
worse according to me, So, this is a
problem that should be tackled very
carefully, For instance, take the State
of Kerala. There nearly 50 per cent
of the population are Muslims and
Christians. Of course, it is a State
with Hindu majority, but the Hindu
majority there is so little; the bulk
of the people are following different
faiths. Also, as one member has put
it, there is the economic problem also.
This is the cheapest food for a few
millions of people in this country. All
these issues will have to be considered

di ionately.

madness. But as far as )’ cows
are concerned, the problem was very
well posed by my friend, Mr. Nambiar,
that if we are going to have a total
ban on all kinds of cows all over the
country, there cannot be a more irra-
tional approach to the problem,

20 hrs.

That is going to put our economy
in turmoil. The problems that we
will have to face as a result of such
a total ban will be tremendous. I re-
quest that more thought should be
given to this problem. I should say
that it is unfortunate that at this par-
ticular nt a 4t ionate dis-
cussion of this topic cannot take place:

Shri Joachim Alva: The Kerala
christians are Hindus by culture and
the religion for them is inside the
churches.

Shri Vasudevan Nair: I will invite
Mr. Alva to Kottayam or Ernakulam
and will ask him to make a speech in
a public meeting and 1 am sure he
will not speak like this. These are
problems that should be taken into
consideration. So, I am surprised that
the Home Minister is going to accept
this amendment. This amendment
should not be accepted, There is &
total ban in some States; there is a
partial ban in some other States; and
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there is no ban at all in a few other
States. That position should remain;
the status quo should remain and it
should not be disturbed at this stage
in the name of agitations and so on.

So, on behalf of my Party, I cannot
accept this amendment moved by Mr.
Mathur.

Mr. Chairman: Shrimati Sahodra
Bai Rai.

Shri Tyagi: Have we to pass on
slips to you or have we to catch your
eye? What is the procedure? I would
like to know; this.

Mr. Chairman: It can be done both
ways. You have to catch my eye and
if you want to remind me, you can
send a slip also.

Shri Tyagi: I do not believe in
passing on slips to the Chair,
M. Chairman: 1 am following the
rule set by Mr. Tyagi.
st e (feagdy) @ sfme

AN, W AfgdwT w7 oA faw
gafae 99 9F L OH AT T &;H
7 Y I, TF TF FIAT HT@& GG ® TGH

agr F ) . (smwaA) .

AW WRW N qERET
ot Tg

s wiroard T (TEE)
awmfn wegea, & sowr qurd A
& &)tz o q| a9y w fag
% wer W & A g WK gER gl
TEq R A A AF FeAT.FAE A
) agFE T A e ) e
& a9 g9 TF ard W F wgAr e’
g o wror TR e ST ST ASTT €Y
g g w0 & g g A 0 ) W
mE T@ & fag Fgr g ? AT ¥

fog Y ST A @< T g
T sfeETeY T A TR Wy 4
WRfFA N W T A qT TR
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F o gfeT ¥ o s mE a9
K wifs sU@s & fog sk Mo &
gE B % & fag w1¢ Sg AE 7=y
gafag 7% & fao oA &1 W amw
T ¢ Jgi TN W QP I AW
FTGANH FT AR

O am & wg wgw e §
f& € a¥ frara &7 w7 o) &9
59 93 1 91 § AT F & ¥ i
@& 7@ My AR 9 gy § @
feamT &Y I F sy § oIz @ A
FEF AT A FeATE W g ¥ ag
gl § IT Y 2rHa § av woR W
q ooy & wengE arer dEr WA
et MEl A AT AG FE 1 R
aé W wioNgr aei § ad wd
™ N § W agr & ywaw aga
o g & 1 q S mfes § 9Ae
fag  wigeme g =ifge fv sq #
BI¥ F HR @R P & WmH { T
g sfgw .

ga) & savar @ Y @Y Ay |
fae® @ 6 UHT AT 8 UFT IWH
¢ ag dwT ¥ @Y 7 T Ty | gaferg
g W At Ay S A A
A e #T AT AgY 9w qwar o
gafeg & gnir wT wed g R
Wt g 7 A WY R g oA,
#qtagi | AE TOW & W N T
THfaE T T N Fe I F G
&1 ¢ o TR A A A 3, fadw
AT HOAT TR ISAT | g
T F A A g agWRreT 937
fear + @ dfemw S 9, @ xaT
Jogg w4 fwar, Wl ot wiw @
T I9RT Y AT W A7 A7 =7
A WA G A FA Ay v AYer
e T W 95 AT W
ferg & oot ag & s o) § e
TF FW[ gt W AEH) QN § 9T
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[t T ard )
TE | Y W ¥ 9 g @y
g | @ FEEY 9 qeEt ¥ wErT ¥
Fgr f5 A FIT a7 AT G W R,
o9 IH W Ffae | F oo agw
¥ FAT AR § WY AEHY ¥ e
F owo W ffwg fa T aw
FAE AT T | T A A FE |
ey aE g ifgn foad v g
T arg |t 4 o aadifa Y ome
A T F) A A Ay 5 weer
g g AT w1 Ay & v ewaw
Fwt § f& mag a= a1 anfag
TS A AR | AT Fg WY g
AT =gt g f oY gk ey wgewn
TN 3TN §, IR FANT a7 FL [T
Tfgg + S F fae wga fadsi
ITF g AW S 0 faaEr
afgd I9T RW ¥ wAwe s § A
a3}/ AR g JgA e
X fr vEw w9 @< @ Iww
I gfagre @il § forar sraem

f& oF g agw TE ax &Sy 4 %
IqX AW = FT fran

St W see S, st Fqre
Y, e S AQAE, IR
gEqEEE., ! THEaAR oY, "R
St qfy guite W A, g @) Wy
wfy 7g), o« g@ W F ™ wlw
TR wEifE F@ AW F wsgafy AR
aww F wA W waTT w@faal ¥ qw
T W F AW JAR §, W
fow a0F ¥ a<FT ¥ 19 g
KRS AN AL U O CSICAL
XA A W F AR AE B
T & SR, AR qE ggare w
am ¥ qifedd & ) N Wk
T ¥ HE M TS o,
ag ¥ QAT Sy g & v wg)f gems
T W Wk Al fadg, W A
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N I GGAY, ETE, AE7Ed
F faetre #T wEd) @, ww fadig
T FET A @ oW o
N AFx F fae 1 wegw Y, w3a
TTFET W AAGT Afgar ¥ 7 ai
& aTR ¥ gy @gq ¥ Fg7 a1 fF 7 qrdw
F A FHAT T FREY T FE A
AT 9T TG & AR I TGE
F1 & forar T a1 1 Y TgT AEE
¥ W ST # w5 § fe &Y wrdo
o @wga ¥ gq8T, WA ¥ I
e faar &, wfo o wwgw ¥
FEr g fe 7 ard@ #1 a7 F=Qy
R A @ Wk @@ A
o TH WA Afgar aga g )
g f& gg# 2 e F & A
F Y, AT F G F 1 G AW
TEW  AEE FEy § A R ARy
g fF ag  wwar wAw } Y @F WA
TqTT & AR TG GgE AT §
# fayam w@nt 5 aro 7 &t 9 wrgAl
LAY I WY AT 3 607 A T[T
gHT, I F wEFeT { €A TAEATA
¥ fgars o segm @mal sl @,
TIIAY SV T FAT &7 qr 7wy Sy ¥
31 a1 f& AT ;T qIAT 7T T F
oy g, A1 37 AE AAT BT A0 AH
# T AY, 5 STAY, AT TF TGO AT
T FIAY Sirg, 7 AT A LA T a1gT
oA I AgFE AT AEE. L

S TR AW qIT (TAT) AT
A w31 oar |

wit wrm : &P, S & g wTaY
A0 qrdf & Aam, FAAIEy F4r o
TR FAEI AHAT 10 6T & 4 a0 Fg
@ & "X gy aret F7 ug gwer § fF
&4 W A 9T, {9 AW & A1§ weArAw
FO¥ N, {6 2w &7 Mfw at gawdl,
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THF AR weTaA * faars 35 7,
T g GLHTT 7 RIY AT XA FT 9
&, AW H I AT § ? T@nA A A aw
& @gr ar fa fre FY A1 ar seava |
AT qeaT A Ffra A qiat g
s asffawiaagr o g 1 w7 9q
fem ag wosz geq™w FgT o 9r v
Fawar ¥ fFod & aeEry 3w
my,  feedm owmn oers,  feae
FIATR FY aeq F77 B Geean-gear
mifsi —-qg F19 916 § | WL AT
arg 7 g1, a faeet ®Y avF qwr &
ATAY FIAT TZT FEATAT GAT, AIYAT
Fr MY 7O 7€, A AL, FqT THG
% fe IaF) g A = A T,
zafay 7 FUd fx arg w qi= O
A AT AT gAY arAr 4@ |

IW W F FIT AT AT G6 §
oY w=x fadig ar At fagg ar wamar
fear sr wer €, 3@ Aw A avqfgw o-
g wifea & A F EY oF fem-
fae® & a6 fgedt s qar wry,
3L AT wEw, A W AW F GY A+
¥ 37 ¥ oeax fores £ oY e Arawr
o7 & &, ITRY WA ST & | Ay W
fergeam & a8 dv-frfy wndY wam
HdY TEY T GHIT, TGT XATT AAT AL
aq qF:T, AAAATT N W[ AGT aT
geIr, & AET 5 wrw o Ww ¥
ezt avg faedy Wl waw w4 T g,
die-fardy Wit wa /A &, alfe sy
fedt ardt F U " F AAALA
FRT A5TAT AT @1 4, Ag A UIAfAE
qrEAT T FH LE &, T I agAN
% far wed & v &Y 'k o Afrd
oY FY TS G AT ATAT AT | (SqqHT)

us "t wxer o &5 SEr
ot aw : FT E dser g !
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# war waT AT 7 WAt § fadaw
FET f @A waEEs ®&, o
T WA T FT frqmre faar v
E AT 0T A WY E, IAF AR
ez BT ST |

# oF arq A wFw fE For g
¥ W W AAT, HHY B A57 AT, TAT
faanfqaY av wref @, e fagre
FT HHTA, T4 T FY qAfoqw w0 &
et F%fea &1 Uwa F f{y o
A Foa1 fagig g &, 19 &0
Q¥ w17 7R fgrgmat w48 A7
FAAT & g AE F 17 AW AT A
S SFAT FI ISTT A AqeW, w414,
@), SFW, wEEAaT, & faars
N =1 fazrg dar @ &, fgrgeama &
ST 93 A uF e a1 aw 9m-
mifeas g & 7 arfzat faer g7 g9 #1
frztd

wwafa aga

ot @ (|IgE) & 3ga fam
§, agfew @of wiqv | (egaam)

oy 2Ty o

Mr. Chairman: Order, order. This
type of behaviour in the House can-
not be tolerated.

ot WU AR AT ORI T
qHLAT T AT AL G | .. (SqATR) ***

Mr. Chairman: Please sit down.

St PR W wYAT | TATafT qgEg,
1T ¥ FFAT 2 E A F E, F TR
roagR agTEATaE L (v )
g 39 ®r fagyr wvagn o

Shri R. 8. Pandey: It is«a very bad
word that has been used. It should be

expunged. It is an insult to the hon.
Member, He should express regret.

sesExpunged as ordered by the Chair. .

.
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Mr. Chairman: That word should
be expunged.

st wwyi . owamhs WP,
weT gFATw fd 8, ag &1 aa7 31

Shri Tyagi: I whole heartedly sup-
port the amendment moved by Mr.
Mathur, and I must congratulate the
Home Minister for a very plain speech
today. He has made it absolutely
clear what the policy of the Govern-
ment is.

If I am not divulging a secret, 1
might inform the House that an
atmosphere has no doubt been creat-
ed accusing the Congress Party and
the Government of lapses on account
of this cow-slaughter., 1 must say that
the Prime Minister herself wags there
in the party executive; we sat together,
discussed thoroughly, and we agreed
to the idea that cow slaughter should
be stopped. Ban on cow slaughter has
to come. So, it is not a matter where
the Congress in the least hesitated.

¥ am reminded of the old days of the
Constituent Assembly, when you were
also there, the nice atmosphere that
was there when our la'e friend Pandit
Thakur Das Bhargava moved this arti-
cle 48 to give protection to cows, to
itnprove the breed of all cattle, to
bring about some improvement in
ayrriculture and to place a ban on the
slaughter of cows. The whole House
was unanimous. That is the feeling
of my party.

Even today my hon. friends Shri
Mirza and Shri Alva, Christians Mus-
lims, Hindus, we all stand for ban of
cw slaughter,

Shri Raghunath Singh: All except
tlie Communist Party of India.

Shri Tyagi: Why unnecessarily
crreate misunderstanding, It is the
Congress Party majority in the Consti-
tuent Assembly which had passed this
a ticle of Qirective principle. Accord-
ing to this directive, it is not that the
Congress Government here and in the
" tates have been sleeping over it. As
the House knows Bihar has enacted
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a law banning cow slaughter. So have
Gujarat, Madhya Pradesh, Maharasn-
tra, Mysore, Punjab, U.P., Jammu and
Kashmir and Rajasthan, and even, 1
am told, Delhi. We decided in the
Party executive that where it has
not been done, we shall start negotia-
tions with them and persuade them
to do it soon. It is not possible for
the Centre to force the Government
of a State on an issue which is on tue
State List. Things should not be done
in a way to create any resentment or
prejudice. It is not only the State
Assemblies who have to act according
to the Directive Principles; it applies
to the Centre as well as the States.
If my friends there say that the State
Government may or may not do, 1
say that if the State belongs to the
Union, it must abide by the directive
principles given by the Constlituent
Assembly.  Shall I quote Mahatma
Gandhi; we are guided by his princi-
ples also? He has said: “I hold that
the question of cow slaughter is of
great moment, in certain respects of
even greater moment than that of
Swaraj. Cow slaughter and man
slaughter in my opinion are two sides
of the same coin.” This is what
Ghandiji said, Is there a Congress-
man who can defy Gandhiji? Leaving
apart even sentimentality and other
things, we stand by Mahatma Gandhi
and by the Constituent Assembly. That
being so, how can people doubt us and
attribute motives to us? After the
most convincing statement of the hon.
Home Minister today, I would ask
those friends from' the Opposition to try
and persuade Shankaracharya to give
up his fast and co-operate with us in
the efforts that we are making. Al
of us are agreed on this and so he
must give up the fast. You will re-
collect that it was mentioned in the
Constituent Assemblv that. during the
days of Babar, Humayun, Akbar,
Jahangir and Auranzeb, cow slau-
ghter was not in practice; it was also
mentioned that in China cot slavghter
was a crime, and it was banned in
Afghanistan it was also mentioned tnat
a year earlier in 1947, Burma had also
passed a law banning cow slaughter.
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We are an agricultural country and
we cannot thrive without cows. We
are sure that the people will appra-
ciate the way in which the Congress
Government is proceeding to ban cow
slaughter,

Some hom, Members rose

Mr. Chairman: I think there are 25
minutes or so left. The hon. Mem-
bers Shri Shastri and Kachavaiah have
also to reply.

Shri Raghunath Singh: I have given
my name five days before, not today.
I have to say something about my

own party also.

Mr. Chairman: Let us not waste any
more time now. Shri A, P. Sharma.
Two minutes each.

At o Ho AT . wmly w3,
grETT ¥ Nagad 77 fg & Fmean
T3 7 sy § st gy T o awr
¥ gaT & gAY A FFq four ar 59 w1
st g a¥ata qg WA & frar
& a1 St 37 ana w1 weATSA faut §
fF 2z w=fia wFTC FY TR AT HT
IT &F FLTRC Q@ w1y ATy foAw ¥
T3 3T ¥ T B FE FOL, WX
fod & GTHTTF1 U7 1417 AT 9T § |
AfFT 7 & w19 P w19 qA wved
wrw 3.1 § f e &Y wrifiee T
F I QT 1 9TH TT F qF T3T qHT
w4t § s 6 2w w7 gdr qifzdl &
% U g F LT 937 ¥ 13 fang a%e
FT G § fr 3a & Meda g1 sy a9
Feqfaee it A 948 a7 1042 HIW F
fem & Faerr® w1a0 fput ar 43 € s
FTr A LG | TR A A oY dfreire
g, ot Y farex Y, aaty et 771 1
ot faare 3Y, Afwa qary aaf F @,
feeg, quwwra, fea, &atd, @a e
& fr mpar 3=z @ 1 Fegfee @
s fRT St wAT AT T TATT ]
2 g5 AT F1 AR QW AR AT @
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w1 A @ 1 F 17 & o o AR
aff f5 sqface o2 g qw Y @
adf & 7 guET 3w F At A w7 gy
qw & At & feuTd & woww cwdt
¢

& g7 Y € v OF e a7
FIFTTFY qaTE AT E, WK wemearwt
& S8 awlt S & et AT §, & WY
frdea AT Trgat g F a8 waAT Sovm
| F AT ARG F MawT T § 7T
Lcu i

oft i T T (werET) ;- wwfy
wgrea, ¥y fawy &1 grrefas gfee &
aff d@ a1 wfed | www.E § o o)
AT AMAT A T4 fawa w7 growrrfow
qfee & 2@ M az weT w5 a1 fr
o ¥ dard X qganTA agT § 1wz
g afgam@ &1 fqwa & ) dfsgm &
AN FCHTA F1 wfas1 2 <ar @, AT
72 59 %1 sfaa smdm aft v 8%
oq aF3 "1 TQT § Fq T4 L7 F IEoq
HTHTT F (T T | CF BT HIW 4G ]
fr foay a8 a8 wa< § Tvas, Fowar
#9, Fgh q@® AW A FT qET B,
agt w@r, ARIT 4T FHAT MF AGS
Fzar § 1 ag fm oifas fealfy #r o
FEAT A A, € a9 TF q°% G F0
st aF fv w1q dvg § F17T adl qadd )

70 arq K wg w1 Agan g v
TAINA A AT A AT 7T TF g7
T AT § | & €7 FT UF IIEW Aam
arzar g | (AT A ygarar # ¢F fuew
ez s st af § e ¥ o ot
T 8 A AT A R W AT F g #
¥ 1 ¥ #1 K2 e T ow gawrag
3 31T et § 1 gafed T v s e
& fog g ¥ g19 I g% Fhegm
qE LI M @ FW P vy
A& § P65 18 B ookl § 958 w2 w7

. .
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fasg arat Sy | weAAT qI R_RW &
wtAd g E | gy w0 & FE 7 gw
Traeg % 9 Y T g | T qov N
e A § % suragtics sfsart § =z
AT W A T AT G Y I I FIGIFA
# fagr F1¢ I9qr FaT1 , TE W
w3t 3, forg & ford wgr ot 3 P ey
w1 Tifgd 1 Afww ag oF qeAfaE
T &

¥ atq & fadza § 5 s gma
T § 9 9 ¥ FA WA § O
ST w@® g A A Fw B
Y ata 7Y &, Fore 1 3g ool § aedr
o WIS A FEAT § TZ SSFT A1F
Ig T gread ¥z @ 5 gl gE a
ey w7 & w17 FTQT SOTAT ATFRA |

aﬂw-mﬁr( aarafa q3Eq,
w®A A A fra A waw & oAET
¥ gAg § 39 R & 139 F
aFy § A 94 F agarn wrga
g Fmaw ¥ wEW QU war adf
aT WEE M€ AG W wTAW
¥ wFWM 9 6 HRX 7 ardw
F1 g aft ¥ 9O ME IEC 47 | 5
fad ag wgar f& 707 F "EW
adt arem wTRE MR 9T 3g weT 2

A1 gforas gz, o v @gd
qro¥g WX ¥R AW ¥ q /AT §, 39
TS Tw a1 W gaR wgl-
HIATAT A AATATAE ST T g
F AZATQE WA AT WETOW
% IAFgWAMI AT T 39
¥ ag ofyragfea waST A w@ifen g
wHEAW S ¥ AN g K oW gw
@t go foa w7 o7 1 #w ARY
g WFO ST wg ag ¥ ww
T A ARAT § 1 A |ewAl F

DECEMBER 5. 1868 ~ Delhion 7-11-868 and ‘650

Banning of Cow-
slaughter (Ms.)

waRENE qzd F1 § | & 9E v @
2 g f snfa ag Ay wn

qEQO AW F QU vilgeat &y
gardr wim & 1 aeafa S dadaw
feafg g gy 7 @y dm A A
o FCER QU MEET awEr w7
Wi quER ERh ¥ 1 FW U
feafa fafsar g =g .

st gwR wT w@AR - FAT I
g IEqEad ?

o tqTg fag . WX g o
g fegrmrar: ¥ E
&g f6 3T oA 7w § AR fafan
& ag gd &, ag fafag &&
AR TEY L IRA WA TG —

‘qrey At T aER wadr
ag feafy wfaga & & wwe w3t
¢ fr fagra &7 & ag &8 w1 FY
HFR 7A@ & Faa qafas w05-
argat A qaeqt & wifas, aaifas
qgAAT A qiaar F gAEEA
¥ fag. .. .. gemfy”

aifig ¥ & AT g7 AWM A w6
Agdra za A1 Aifar A qfrerfe
F fifer F77 & a9 F FAYT gAY
faar § ag it gitsdz & a7 gArd qEt
& S ©T §, gATT AT vafty war
& fegeam & may a2 gar aifgd
qg gAYy qEt w1 e @ 1 weriAer
qret %1 €T ug § & fggraaA & mag
TR A% Har arfgd + wT gA W
dfeq av gdama @¥c | weqfie
O s qETes ¥ @ afwe w1
FT ..., (¢ETOwA)

ot Wd (mAraz) o 3ATE WA
A% a1 a8 wad ga Ry fwar ? few w0
7EA IAE TE AT A G



7‘651 Incidents in  AGRAHAYANA 1¢, 1888 (SAKA) Del‘hiwﬂ-ll-ﬁd 76852

v R & WY @ qmn frart
AN

st e fag  wTer ©¥
A T |

miferq 48 #heeqie  wdwe
Fawgmm @ fw F  awmfe
}EET, Y WY G A1 qE 24-9-48
AT@E AT & WRE TE G
N Ty N FEECT A JeE
faaT SEAT Article 48 says:

“The State shall endeavour {o
organise agriculture and animal
husbandry on modern and scien-
tific lines and shall, in particular,
take steps for preserving and
improving the breeds and prohibi-
ting the slaughter, of cows and
calves and other milch and
draught cattle.”

Fig qEl F1 a8 W@ g9 FfEeer
gévae Y 39 @wF W 91 AR W
W gt feai A wm @ oA
W FYE TETE 9TE #X | WIEw
249 ¥ WA gH A @E A
T & 7 aTe FT g6 & | a8 WiEw
¥ o gwT #Y § | ag W Raw
o T ¥ fag | v fag W 2f3
FAFE D wmaww § ) @fed &
FE AR § HE GE AT T
& ot €% § ag wifefm 1 S
giEAe gad & & ag CHTAE A 7
§, Set w % w0 [T S
(A

WwETAE o s T A wAw
WwE & agm A g fe
/e, 77 § ag a7 HITER T §, TI-
ATt § 1 & 97 & A A g
fe & 2 a1 aqer %%, e Aqer
X, g dqe W AT W qifea

ang Banning of Cow-
slaughter (Ms.)
Mgt & 56 T A T e |qEd
F o dard T @ § saw 2 .
ARY | FTWHAN Y, T AW ¥
LEU I T o
#7 7 § 9 F O w7 g fe
Ig&T @i & | IART WA 6T
AR AW ET gW T aWET &Y
T FT T & HIT ITET g9 WAy
& AR FIT g WRAT F &H
FT AT Aifgy, qifaarie Y v
FT HRT FT g ARAT I G0
JATH FT AT I00EY |

Mr. Chairman: Shri Hukum Chand
Kachhavaiya . . . .

«Y e Wy wguw ;- foT g
TEE A W agw § W fam @ e
I[N A a @ §, IR A qF oy
§ g § | AT qg-HeT A F wreer
M aemagne . . (fronw)
Te-wat off 7 Y g7 far @, w@w ¥
Io Nt qar dha 4 T L L L
(¥eremior)

st gemfore omgw (A0RE)
qIe Fg7 ar f e &Y 2 fame g W
"t %% wmAd e @ w0 §, ey
gor A fumr & . (zvai’w)

Some hon. Members: Sir, the time
may be extended (Interruptions).

Mr. Chairman: If the House agrees
we can sit for half-an-hour more.

Several hon, Members: Yes:

Shri Rajeshwar Patel (Hajipur):
Sir, there is no quorum in the fiouse.
(Interruptions).

.

Mr. Chairman: Order, order, Quo-
rum has been challenged, The Bell
may be rung. B
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[(Mr. Chairman]

The Bell has stopped ringing. Even
"now there is no quorum in the House.
The Bell may be rung again. The beli
has stopped ringing. There is no
quorum.

An hon. Member;: We may waive
that condition.

DECEMBER 5, 1066 Delhion7-11-66and 7654
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Mr. Chairman: Once the attention
of the Chair is drawn to the fact that
there ijs no quorum, the Chair has no
discretion to waive that condition.
There is no quorum in the House even
after the ringing of the bell twice.
The House stands adjourned sine die.

20.40 hrs,
The Lok Sabhg then adjourned sine
die.





